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1. / 10. 7.2001.'
R | Fer -want ‘of D. B., hearlng o
adjourned to 14.8.200t. -

ééﬁféﬁpf is

. HMINGLIANA) /M(A)

2./ 14.8.2001. On the request made on behalf of the
lrappllcant, case is ad30urned to 30.8.2001 for
hearing.

Tl /e8sl (LR, PRASADTTT( A) (s,

3)30.8.2001 Shri A.Sharma, counsel for the applicart.

AYAN)/vV.C.

Heard, ISsue notices to the respondents as to why
contempt proceedings beé not initiasted against them for
non compliance of the order dated 4,8,2000 passed
in O.A,.: 384/96 returnable within four weeks, ReQuisites -
tobe filed yithin a week, Iist it for hearing on
12.10,2C0l, '

( L Hmingli; ( L, dna

PEEN N a

4./ 12.10.2001. The learned counsel for the applicant is

"preésent . As per direction, notices have been issued.

Service report is aualted List it on 5., 12.2001 for

4 e

‘haaring.

/cas/ (m.9§§§i§§;>m(a) S AN,

£x%x£x 5 / 5 12. 2001. For uant of D. B., hearlqg on contempt
is adjuurned to 30 1 .2002.

NGH NEELAM)/V.C.

ces/ . (BJN. STNGH NEELAM)/v.C.




- 6/30.1,

2002 For want of JDB ‘list it for hearlng

On 12 3 ZCGZQy

MRS, . | o~

Y12 .3 .2002 i?ér‘wari”c of tme, iist :Lt f'oj: -ﬁ'earing

4

on 19.4.2002.

Ve wa @

SKS (Sarweshwar Jha )W N.Singh Neelam)/v C. |

C ot o)

8/19 .4.2002  For want of time, be listed it for hearing

on’ 17.5.2002.
S T T
SKS - (Sarwestwar Jha - )/M (.B.N.Singh Neelam)/v.C.
i PR . e ~ .;;;" o -‘:. . . “ . .» " . iy 5. .
9/17.5,20C2 Ne fer the parties, ( A¥stain frem prefess 1onal(
werk @S per reselutien xmx paSsed by CAI' Bar ASS.Clatian
“on 1652002 ), List' it fler hearlng on 18 7. 2oc2
COMBB, (SarweShwar ’JE"')/M'(A)_

10/18, 7.‘200@ For wart of time, be listed fer hear ing \
&  om 23.,8.2002, o '

MBJ (S Jha )/M(a) / .( B‘.N.smgh Nee lam ‘_)/vc‘
11.) 23.8.2002. ©n the request made by the learned counsal For the
appllcant llst it on 18.10 2002 For hearlng. ” o
(O
/GBS/  (L.R.K. PRASAD)/M(A) (B.N. SINGH NEELAM)/v.C.
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gRPA 58/01
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é;.lo.ﬁZ : Be listed on 28,11.,2002 for hearing,
oS | |
. (8. N.5ingh Neelam)
(L.R.K.Prasad) Vv.C. ‘
.; N(A) - Rl “

13/29.11.2002 ¢ 3e 1isted on 3 1.01.2003 for hearing.

. (B.N.Singh Neelam) AC
skj <

14/31.01.2003 : 3oth sides are present. |
: - : 'Ld. SSC prays for and is allowed four weeks

further time for-filing show cause.
Be listed on 07.03.2003 for he

skj (L .R ,K..PraW (B.N.Singh Np=tim’! AC (

/

15/7.3.2863 None for the applicant
For want of'DB be listed for hezring en

21.4.2003. | '. |
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18/28.08.2003 : Shri A.Sharms, counsel for the applicant,
L/c for the applicant has submit*eci that the
" notices so issued was-also served upon the lawycrs represen-
ting the alleged contemners, nﬁmely, Shri B,BoPracad but
till today no show cause has been filed. Be 11e+md on 22.10.03
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for: hearlng with the name of Mr, B.B.Prasad, counsel for

resporidehts, T .
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1 . CCPA - 58 of 2001 (0A - 384 of 1996)

1 20./ 9.1.2004. ~ ORODER

None is present on behalf of the eithsr side.

Even on last occasions i.e. 7.3.2003 aﬁd 17.5.2002ﬂinone
hasaput appe arance on behalf of the applicant. Thaqefore,

it appears that the applicant has perhaps lost 1nterast
in pursuing the matter. Taking 1ntp considaration ﬂhat this
contempt petition has been filed by the applicant for

i

non-compliance of the order dated 4.8.2000 passed ijn
‘ ' ’ |

0A 384 of 1996, the respondents are directed to comply with
the order in letter and spirit if the same has not \yet been

complied with.,
2. . In vieuw of the above‘position, this CCPA is d%smissed
for fault and is disbpsed of accordingly. |
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